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7. 13.01  
The application is admitted. Call for 

rocords, 

- Issue notice to show cause as to why 

thp interim as prayed for shall, not granted. 

R&turnabje by thes weeks. 

List on 31/8/01 for further order. 

mb 

31.8,01 

I' 

-- 

Member 	'" 	 V1ceChairniw. 

List on 13/9,/01 for order. 

nib 
13.9.0 

By order 

The respondents arq yet to Pile 
written statement, 

Issue notice on the respondnt as to wh 

interim order as prayed for shall not be passed- 

Returnable by 4 weeks, 
In the meantime, the respondents are directed 

not to make a 	 tellottment of &/49 
type II Qtr. occupied by Sy Shri D.N.Ilajumdar 

till the returnable day. 

List on 11/10/01 fcr Order. 

C ( 
Member 	 Vice—Chairman 

1. 

I- 
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O.A. 296/2001 	 •• 

11 .10.01 - 	List on 20.u1 01 to enable the• 

.respondents to file written statement. 

Member 	 ViceChajrma 

pg 

20.11.01 List on 24/12/01 	to enable the 

respondents to Pile written statement. 

8 1 
S 

11 emb BT. 

mb 

24,12.01. List on 29,1 .2002to enable the 

respondents . --to file written statement. 
55 

• 	 tQ4-. .• 

/ 

lumbar 	 Vice.'Chai.rmari 

mb 

29002 List on 27.2.2002 to enable the 

respondents to rile written statement. 

• 

• Member 	 Vice..Chairmen 

mb 

27.2 0 02. No written statement so 	Par is rued; 

S List 'on 	1.4 6. 2002 to enable the respondents 
S 

S 	 • 

- to 	file written statement, 

Member 	- 	
• VicChairman 

mb 

- I  1.4.32 t the request oflur. S.Sarma, 1earnec 

oaS°l for the Respondents two weeks tiie 

is  allowed to file written stat8ment o  

list on 26..2102 for orders. 

I (LLU 
• 	 '• .• S 	 f'lember 

mb 
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25.4.02 	 at on24/5/2002t0 enable 

the Respondents to Pile written state 

m?flt. 

f1e1ber 	 Vice-Chairman 

mb 

	

24.5.32 	Written statement has been filedi 

List the matter for hearing on 

19.6.2002. The applicant may file 

rjoinder, if any, within two weeks 

fromtoday. 

'I 

Vice-Chai rmà 

mb 

	

19.6.02 
	On the praer made by both th 

parties the c4se is adjourned to . 

28.6.2002. The applicant as Well 

as the respondents in the meantimer 

obtain proper instruction from th&'. 

pties so that the case dan be 

f.thalised on ihe next date. Mr 

SSrma,learned counsel for the 

respondents is also requested to 
produce the cfnnected records • 

Mfflber 	 Vice.-Chairmax 

1 Hpg 
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Notes of the Registry. 	Date 	
Order of the Tribune 

- 

	

28,602 	
Heard learned counsel 

Por the parties Hsaring 

-concluded4 JudgmeOt delivered S 	
in open Court, kept in C 	

separate sheets, Th appljca 
tion is disposed of in terms 3 	( 	( 	

of the order, NO Order as to - 	 - 	 COst5• 

H 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BUNCH 

No. 	 of 2001. 

1DATI OF DECISION 	
82002 

Shri Rabindra Chandra D2y APPLICANT(S) 

Sri 
A. Chakrahorty 	 rm i;' t iUJ; AllIi 	NT( s) 

VERSUS - 

Union of India & Ors. 	- 	 RUSPcTT)uN1'( s) 

r1 J.L.Sarkar,Riy.Stafti.tng ,ju LCCATU FOR flU 
B }USPONIJENTF. 

MJJSTICE D.N.CHOWHURY,VICE CT1IRMN 

LIGi BLE 	MR X.K.SHARM,k. ADMWISTRATIVEMEMBER. 

vbether Reporters of . local papers may be a1lcw .5 to see 

the 1dment ? 

To be re±erred to the R;pOrter or nc.t ? 

ether their .Lhrdships wish to SEC the foir copy of the 

judgment ? 

inetber the 3uComeflt isi to be crcuIated to the otner .  

Benches ? 

judgment delivered by Hon 'bEe 	Te-Ch.irma. 

: 	
-, 



CENTRAL ADMINISTRATIVE TRIBUNAL., GUWAHATI BENCH. 

Original Application No. 296 of 2001. 

Date of Order : This the 28th Day of June, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY,VICE CHAIRMAN. 

rHE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER. 

Sri Rabindra Chandra Dey, 
Goods Driver, Badarpur, 
N.F.Railway. 	 ...AppliCaflt 

By Advocate Sri A.Chakraborty. 

- Versus - 

Union of India, 
represented by the General Manager, 
N.F.Railway, Maligaon, 
Guwahati. 

Senior Divisional Mech.Engg(IC), 
N.F.Railway, Lumding. 

Assistant Mech. Engineer, 
N.F.Railway, Badarpur. 	 . . .Respondents 

By Sri J.L.Sarkar, Railway standing counsel. 

ORDER 

CHOWDHURY J.(v.C) 

The only issue involved in this application is 

pertaining to allotment of a Railway quarter. The 

applicant is serving under the respondents as a Orier at 

Badarpur station. He was alloted with a quarter and 

subsequently the same was cancelled. The applicant moved 

this Tribunal against the order of cancellation. Durirlg 

the pendency of this application the app1icait was alloted 

Railway Quarter No. L/49 Type II(Elect) at Badarpur on 

v.cation by Shri D.N.Mazu'Idar, Ex Driver vide order dated 

contd..7 

I 
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4.3.2002. Therefore no furhter direction is necessary. 

Mr.A.Chakraborty, learned counsel for the applicant 

however submitted that though the quarter was allotted 

as far back as 4.3.2002 he was yet to be handed over 

with the quarter and it was kept under lock and key 

under the Loco department. Mr J.L.Sarkar, learned 

standing counsel for the respondents stated that the has 

no instruction on the matter. 

2. 	Admittedly, the quarter is allotted to the 

applicant. Unless the same is cancelled, there is no 

justification for not giving the vacant possession tothe 

applicant, more so when the quarter is vacant. In the 

circumstances, the respondents are directed to look into 

the matter and take appropriate steps for delivering the 

possession of the allotted quarter to the applicant. 

With this observation the application stands 

disposed of. There shall, however, be no order as to 

costs. 

	

K.K.SHARMA )\ ° 
	

D.N.CHOWDHURY 

	

ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

pg 
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BEPORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENQi : GUWAHATI. 

o.A. No, 	 of 2001. 

Sri Rabindra chandra Dey 	 IJ 

Applicant  

	

- 	 Vs. 

Union of India and ors. 

Respondents. 

I N D E X 

• 	 Sl.NO. 	Particulars 	 Page No. 

• 	- - 	 .. 	 Petition 	 1 to 8 

Verification 	 9 
- 

Annexure - A 

AnnexUre - B 

Annexure - C 	 I 	
_; 

- 

Pilddby - - 

Advocate. 

I 



1. 	H 
'H 

V 	 IN THE CENTRAL AX)MINITRATIVE TRIBUNAL:GtJWAHATI. 

BENCH AT GUWAHATI • 

V 	
O.A. NO. 	of 2001.. 

' 	 V 

/ V 	

V 	Sri Rabindra thanra Dey 

Vs. 

Union of India and others 

BETWEEN 
- 	 V 	 V 	

Sri Rabindra Chandra Dey 
- 	 Goods Driver, Badarpur, 

N.?, Railway. 	V V  

VV 

Applican 	 - V 

V 	

Aiid 	/ 	

V 

1. Union of India, 	 V 

V 

	

	
Represented by the General Manager, 

N.?. Railway, Maligon, Guwahati. 
I 

V 2. Senior Divisional Mech. Engg(IC), 

NJ, Railway, Lumding. 

3, Assistant Mech, Engineer, 

N.?. Railway, Badarur.• 	- 

- 	 ... Respondents 

V 	 V 	 DETAILS OP THE APPL ICATI CN : 	

V 

1. 	Particulgrs for which the application is made : 

• - .. 	 This applicition is made for cancellation of 
V 

 Order dated 7.62001 issued by the Assistant Mech.Erigineer, 

' I 	 •- 

4 
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N.!. Railway, Baderpur wherby àancelled the 

earlier order of allotment of Railway Or, No, 

L/49, Type (ii) to the applicant vide Memo 

NO.M/BP/Qrs./AllOt/2000-2001 dated 5.6.2001 

• and f or info;cenient of order dated 56.2OOl 

allotting the Or. NO. L/49 in favour of the 

applicant. - 

• 	 2. 	JURISDICIQ : 

The applicant declares that the subject matter 

of the application is within the jurisdiction of this 

Hon'ble Tribunal. 

The applicant declares that the application Is 

within the period of limitation. 

!ATS CF THE cASE : 

4.1. That the applicant ip a citizen of India and 

as such is entitled to the rights and .priviledge 

guaranteed by
,  the Constitution of India. 

4.2. That the applicant was appointed on 20.6.1974 

as Group 'D' staff (i.e. Engine cleaner) in Mechancial 

Department at Lumding in the District of Nagaon and 

in 1976 a type I Quarter was allotted to hjm. 

4.3. That the applicant was subsequently promoted 

to the post of Fireman 'C' in the year 1979, then to 

Fireman 'B' in the year 1982 and from that year he 

L 	 - 	
£ 
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3. 

became entitled to type II Qr. Thereafter, in 

the year 1983 promoted to the post of Fireman 

A but he was not provided with Type II Qr. 

Thereafter, on 23.19 01.89 he applied for 

allotment 'of a type ii Quarter. But his \ 

application for type ii quarter had not been 

considered. 	- 

4.4. 	That on 15.9.95 the Asstt. Mechanical 

Engineer, BadarpUr, N.F. Railway published a 
-I 

priority list of regular Class III staff for 

- allotment of Type ii Quarters vide Memo No./BP/ 

Ars. (priority)/95 prepared on the basis of date 

of applications made by the Class III staff for - 

Type -. II Quarters. The name of the applicant has 

been shown in priority list dated 15.9.95 at 

-serial NO. 6. 	 - 

Copy of the said priority list dated 

15.9.95 is annexed herewith as Annexure-A. 

4.5. 	That the applicant was further promoted to 

- 	the post of Shunter under LF/BPB on 8.3.91 and was 

qualified to be entitled with type III quarter and 

as such on 20.3.97 the applicant submitted another 

application for allotment of type III quarter. 

Thereafter the applicant remain silnt with a 

fond hope that his applications submitted before the 

- 	
--- - 	 - 
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4. 	

- 	 I 

Respondents would be considered as per priority 

list as well as on the basis of promotions. But 

the Respondts did not consider' the same. 

4.6. 	That the applint after waiting for 

a long time and having no alternative submitted 

another application on 15.5.2001 before the 

Sr. Divisional Mech. Engineer (i.c.), N.P. Railway, 

Luinding stating all communications, made with 

the authority and lastly prayed to allot him 

Quarter NO. L/49 at GRP Colony (Type — xx) which 

would be vacated on the retirement of Sri Dayamoy 

Nath, LI/BPB w.e.f. 30.6.2001. Thereafterthe said 

applièation was handed over to D. LP/BPB on 18.5.2001 

for remarks. 

A 

AcOpy of the said application dated 

15.5.2001 is annexed herewith as 

Annexure — B. 

4.7. 	That in puEsean' of the alication dated 

15.5.2001 the Asstt. Mech, Engineer, N.F. Railway, 

Badarpur vide order dated 5.6.2001 informed the 

applicant that on vacation of Railway Qr. No. L/49 

type, 11 C 	) Badarpur by Sri D.N. Mazumdar, 

Sr. L.I. /BPB was allotted to the applicant issued 

under Memo No. M/BP/Qrs/A].lot/2000..2001 dated 5.6.2001 

and the applicant was requested to act accordingly 

within 7 days from the receipt of the order., 

-f 
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5 . 
- 

Copy of the said allotment order 

issued by the M$tt. Mech. Ehgineer 

N.F. Railway dated 5.6.2001 is annexed 

herewith as Annexure C. 

4.8. 	That the applicant received the said 

order on 5.6.2001 itself and was supposed to 

act as per order, but as the said Qr-4 was not 

vacated by Sri Majwnder he could not move. It is 

surprising enough that the applicant came to 

know from reliable source that an Order dated 

7.6.2001 was issued by the Asstt. Mech. Engineer 

vide Office Memo No. E/BPBs L/o.M/BPIQrS.t 

A1lot2001 dated 7.6.2001 to the effect that the 

order dated 5.6.2001 by which the ar. No.L/49 was 

allotted to the "applicant has been c ancelled. The 

applicant craves leave of the Non'ble Tribunal for 

directing the Respondent to' produce the said letter. 

• 	 ' •-_•__.4 ---------,-- 	 - 

4.9. 	That the applicants states that the Respondents 

acted illegally and arbitrarily whitb cancelling the 

• 	order dated 5.6.2001 as neither any reason for 

cancellation has been given nor an opportunity of 

being heard has been provided to the applicant 

• 	 • 	which clearly violates the provisions of Article 
p 	 - 

14 of the Constitution and the prinôiples of natural 



6. 	

'\ 

justice • Moreover, the Respondents acted 

illegally and arbitrarily in allotting the 

type II Quarters to others junior to him 

without following the sequence of priority 

- 	 list. 	
- 

5. 	Grounds for relief with legal provisions : 

H 
5.1. 	For that the Respondents have acted illegally 

and arbitrarily in not considering the case of the 

applicant as per priority list 15.9.95. 

5.2. 	For that the Respondents acted illegally 

and arbitrarily in cancelling the order dated 

5.602001 whereby the Qr. No. L/49 was allotted to 

him, the same was cancelled without showing any cause 

and without serving any opportunity of being heard. 

5.3. 	For that the applicant being a senior and 

holding a post qualifying him to be entitled a type 

III quarter/or Bungalow the Respondents acted beyond 

its jurisdiction in non considering the ease of 

the applicant since 1989. 

5.4. 	For that the Respondents all along acted 

whimsically and arbitrarily in allotting the type 

II Quarters without following the dequence (seniority) 

of the priority list dated 15.9.95. 

N 	

-. 

I 
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60 	Details of remedies exhausted : 	-. 

The applicant states that there is no remedy  

under any rule and this Hon'ble Tribunal, is the. 

only remedy. 	 - 

7. 	Matter not pending with any court : 

The applicants declares that there is no 

case pending before any other court/Tribunal. 

\ 
8* 1 	1lief claimed for $ 

* 

Under the facts and circumstances of the case 

the applicant prays  the following reliefs : 

- 8.1.  The order dated 7 • 6 ! 2001 issued by the Af. S4ek. 

cancelling the order dated 	is liable to be 

set aside and cancelled. 

• 8.2.  The order dated 5 .4,. issued by the AS stt. 

Mech. Engineer, N.F. Railway Badarpur may be enforced1' 

or implimented with immediate effects. 

8.3 Other relief or reliefs as your Lordship may 

deem fit and proper. 

4 	
1 
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9 0 	Interim relief/order if any prayed for. 

In the interim measure the order 

• 	cancelling the allotment dated 7.6.2001 passed 

by the Assistant Mechanical Ehgineer may be 

• 	stayed pending disposal of the originals applica- 

• 	tion. 	 - 

10. 1 	The application has been filed through 

Advocate. 	 - 

Particulars of Postal 0rder. - 

i) - - I P 0 NO. 	 r= 7 

Date of Issue : 27 	2Coj 

Issued from : 

iv) 	Payable at 	: 

/ 

Particulars of Enclosures : 

As stated in the index. 

t 
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VERITICATION 

I do hereby verify that the statements made 

in this petition and in paragraphs 

are true to my knowledge and those made in paragraphs 

4.(') 6 t.Gi-r() are true tony information 

derived% from the record which I believe to be true 

and the rest are my humble submission. 

I sign this verification on this 4day of 

\7i.t44 , 2001 at Gu'ahati. 

Deponent. 

/ 
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ILorLty liet at Rg,; class III (Staff) appliod for typG 11 0?$. 
( With wtaxo, 

— - - 	- 	 - --'r. 	--a------ 	 - 	- 	--- —a. -. 

Nc13. 	 OoLiç. Cato of 	Ro

: 	 I:Ir 
w__ 	 aaw 

	

1. 8v1, Sar 3enJn IQLIdhUrYfOA0 	06,03.88. 	changing. 
Sri, (irun Kr, Psth-. 	 10,04.88. 

3 0  Sri, P.K,Hora, 	•, 	 I'or' 	10,04.88. 
Sri0  b.C.li3tPs,' 	 I 'Or' 1 12.0408. 	1 

6 .11 sriv øbui Dytto, 	 r/P1n. 2212,88, 
*6& -Sv1p Rabindte Ch,Ooy,v' 	r/f1n. 23.019899 	1 

Sri, Sibu Lal Da,7 	I r/Nn. 12,07896  
8.x Sri, Rkh1 .ch, •eumdor. I r/an, 25.07,09, 

Difl) I 24.11.89, 
Si 	iCt 

	

BAD 	24.11.894 	J 
Srt, Sukumar ch, 9cxkr. 	Dt 	10.Q1.93 	I 

	

Ulbiran Ct, Doy. 	Ono 	01.05.90. 
3r1 Sur 	 J 

 
f1mvInno J 30.07.90. 

1 4 .i Sri, Oiaal Kr, £ath. 	 r/rn. 10008090. 
15 	Sxt Bircindro ch, o; 	DiD 	13.08 
16.1 Sri,, Nani. GOPel 1Tho 	 DAD 	I 29.01,91. 	1 
17,1 Sri, Dil&p Doy. 	T34çM')0 AD 	15602991. 	1 
18 4  Sri, Prabir Ch, Roy, • 	r/9n,t1044,91. 	1 
19 4,1 Sri, Ran3lt Kr, O,as.. 1—WO 	10,04,91, 	/ I 069 ti 	

'- 	 I 'o' 	00.06.91. 	1' 

2 .1 j fi4, Satyondra icr, 	 'u' 1 	.oa.vi. 
22.i 	 ' Srj, 	Sânti,Das,' 	1 Dfl 	24.08.91. .1 
23al Sri, Kajal Ch, ROy, 	 1 DAD 	06.090910 	1' 
24, 1 S 0a 14.0 000 	-. 	r/nn. 25,10,91. 	1 

.:250 1 Sri, Kesa c?, DZ4 	I r/PIan.I 26.10,91. 	J 
Sri, K,rçHaro,, 	 DAD 	J 21903.92. 	1 

• - 27.1 Sri$uapan Ks,. 	-'L. 	,/mn,I 26.33.92 	I L. 
-28.1 Sri, 5atoth Nat?, 	j 	1 29.03.92. 	1 
29 Sri, Suapat Chovdhuty. 	DAD 	09.04,92, 	1 

.:3001 	i Preneb Kr, &a 	 r/cn. 10.059920 
339, 1 3i, Kartic Chthabotp 	r/tqn, 04,0642, 	I 
3 	S xi,, flt3jQnda Pd, UPd?ya I DAD, 1 16.06.92, . 	1 

Sri, Pihir gnt, 	rran.. 	I F/iein,I1106,92 0 I 
--34J Sri,, DireP -Ch --Roy.,. 	c/c.n: - 26,o6,g2.  

5 	Sri,, eda1 ch Roy. 	f/P1:n.j 01.09.92, 

	

Sri, Shyma Pd, Chthrorty i r/en. 13.09.92. 	1 V 	Sri, Apurba Dcb. 	 20,10,92, 	j 
8.I si, DLU.p Kr, ozi. 	I r11n.111.01.93, 

Pd, CPaZa. ' 	'Oat' 	I9001093• 	I 	• 

43, j Sri, Shyw1 ch, Dob, 	1 OL 	J 04.03.93. 	I -. 	 - 	 -- 	 • COntd.....P/2, 

- 	-- - 	- 	• -., 	 -. 	 —L __.. 	- - 	• - 	•- 
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2, 

pw 

Shy 	Rej Muthj 
r/n.n. 128.05.93. 

Zcd3h CPa, tdady, 
r/rn. 12,05,93, .1 

'L 	13 LD 

jL 
P,ap ch, 

Ould ch, Qoy. 
r/P1fl. I 05.07.93 

Pt3nlk CPa, Dcy 	I 
I r*Man, Q8.O?,93, 

Bzthm, 
06,1O.g3, 

ntu Dai. F/4an. 
I 

50, 
fl 

P/z, e401040 I tcna ew*az $ini. ..'j r/nn 
P1'1k 	 I 0ardhn, I 

OU0010949 

P.C.abDy 
I P/F1n. I 10,01,94, 1 

Kz, D, 
r/r1n, 

j 	OArJj 
102,02.94, 

CIi, Pxni 	Kr, Bingh, DAD, 
19903.94, 
213,03.940 sse 	P 	0 	th, 

t3Lnod 0ohtr1, 
24000,94 

fcyn Pet1,j 
r/nn, 	06.IØ,9$, 

,I FAUN0290900 
CPa&rH, - DAD. 07.09,95, 
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'V To 
Sr.. Div isi onal ioch Engineer (Ic 
Northeast Frontier ray., 
L unvi in g 

A 	- 

Dated t'/05/2001. 

Sir,, 

Sub: - Aliotmot of a bettor type 
at Badarpur. 

With duo respect I lg to state the following 
Low 1it s for your kind o nsidoratibn please - 

Sir, I was Appointed as Croup ,  ID 1  staff in the  
Year 1974 in 'ioch; Departniit and one Typo I Quarters 
was allotted to 'no in 1976 

while I was promoted as DAD ardor LF/BPB 
I had applied for Typo-Il qrs., on 23.01.1989. But the 
same was not considered. 

Sir, consequent to my promotion as Shunter 
ur3 or LF/BPI3, 'I again appiie1 for Typo-Ill Qrs, vido 
my Application, dt. 2003.i997, but even a TypcII rs, 
as not allotted in my favour till dato Inthis 

Coflflectl on it is mcntioned that sotno of my Juniors 
have been allotted pith better typo Qrs 

In the •1irht of the.abov, I would request 
your honour to kindly arrange to allot ineQrs. No .L/49 
at (111P colony (Type-Il) whith 	II be vacated by 
Shri Dayarnoy Nath, LI/BPB duo 	his retirement 
w.e.f. 30.06.2001. 

With best regards, 

Yoprs faithfully, 

)2/4 cJ-• 
( 1abindra Ch Doy ) 

GOODS DflIVER 	BADAE?TJR. 
N.F. llai1way.  
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N F FLY 
Office of the 
Asstt. Mech. Fngineer, 

NF Railway, 

OFFI EORDER 	 Bad arp u. 

On vacation/r.efsal of Filway Qtr. No. L/49 Tipe II 

(elect) at Bdarpur by 3hri/.-±. D. N. Majumd9r •!. 

Desiori./wife of Sr. L9/B •. aI .. .. . 	.... 

under Asstt. 	 is allotted to Shrj Rabindra Ch. 

• Dey,Designat ion Driver (G)/B under SS (Loco)/B. 

No . M/ BP/ QIS/ M lot,! 2000-2001 

Dt. 5/6/2000-2001. 	 Astt. Mech. frgineer 

N. F. Railway/B 

Copyto 

L R N (P)/LMG for information please. 

S S.  F. (Loco, C & W,Works, ELect) Badarpur 

Party concern is directed to act accordingly 

within 7 (seven) days from the date of receipt 
of this order. 

4 Br.. Sec N F Rly M.U./Bi/...... for infoimation 

please. 

t 
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:i:f 	i•i 	:.itr:1 	 1.  

wiat:i. Ben':::h 	Ot.waiati. 

0 A NO 296/200:1. 

I  

s. R.C. Dey 	 10 

L 0 

w- .. 	* 

U:i.on of India & Ors 	 Z 

:i:n tie matter c:'f: IN 

r t tei S ta temen t on be ha 1 f of 

	

t h€? I(• pon ci en kS 	 '5 

The 	respondents''ink.ic:? .'. i:::r\/€ 	case 	most  

res iDec: tf.. i. y beci to sta tc? as t.tn ci er 	/ 

1. 	 1 hat the res ::ion den ks have q en e through the 

r I c :1. n a :1 	. p:i. :1. c:a t :1!::' nan and 	have uncie rs tooci 	the 	c:on ten ts 

thereof.  

2 	 That 	the 	res I:cn ci en ts ci o I"I '::' 1:. admit 	any 

statement 	ex .::i:ttise wh:i ':::h are spec: 
	i'•ii i. :>' 	.f:Ciffi. tk.eci 	in 

this w ri t ten statementl S ta temen ts not acimi ttcx:i are ci en I eci 

•rhat in reply to the statements In para 4 :1 

to 4,9  :1. t :i. s s L.a te...1 that Sri. Dayamoy Na th ila : umd r 

by an aj:p :1 :i. c:a t :1. on dated 1 8O62OO :1 to the res i::on ci en t 	No 3 

a I::! i:: :i. :1. ed fo r pe rm :i. ss :i. on io r re ten t :i. on o ... hi. his ci ua r te r No 	L/49 

1 >' i::e 	:i: :i: 	f:'r 	8 mon t hs w h :1. c h was c ran ted 	
byt he sa :1 d 

res on c:ien,V 1 he a p p i. .1. can t wasa i. I. 0 t ted the sa :1. ci quarter on 

5.6.2001 but su i:seci uen t 1>/ the a i. i. o tmen t was can c:e i. ed on 

	

a quarter No T/116 	Type II was 

a:r. lotted 	to 	the 	app.i.:i cant 	by 	Ui.... ice 	(ircier 

( 
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" fl 
fl 	F... 	u 

1'io M/EF/QRs/A 1. lo t/200 :1 d . ted 8 :10 20() 	by 	t tc• r d tc?d 

:1:1 :1.0 20() :1. the:•? 	pp 1. i cant ref.ts:d to 	c: ce p t the :t .1. .1.0 tffie?fl t 	:1: t 

is s t. ted t h t the 	p p1 :1 c:n t was a 1 lot te:l s :1. mIt. .. 	 : I 

:arter in the same tation bt.t he d:i.d no t. ac:c:ept the same, 

is den :1. ed that .j urì :ior rand :1. cIa te has been ct :i. yen qu.a.r ters 

superseci :Inu:j appi :1. c:an t s c:la:i.m,, 

 

Of 	the 	.:i. i.otmnent 	r.:)rcier 	datec:I 

8 :1.0 200 :1. 	and a.ppl :1. ra.n t 's 	I.e t ter cia. ted 

:i.:i. 10200:1. 	is enc:losed as Annexure 	R/:l. 

- 	 and F:/2  1'esi:'(?c:t:i.ve1y 

13 	 • 	i 	c: ts 	ci c: :1' dAms 	ri c:es 	of 	t he 

case t he a p p1. :1 ca f  :1 on ci el erves to be ci :i. sni :1. ssecl w i iii  

! r .. • .j .f : ;jt:.c>ni 

1work:i.niq 

	

Ri>' 	 do 

herel:)y ier:i.fy that.,, tlie 	cments ma.f.:ic? In the par tqraphs 	:1. 

to 9 ar true to my knowJ.edqe 

..i. 	. 	 Si.ciniature 

- 	/2002 

Sr 	
Oflhcc 

Pl 
ell  



I 
BEFORE THE CENTRAL ADMINISTRATh TRIBUNAL 

GU1AHATI BENCH, GUBATI 	 4- 

Case NO. O.A. 296 of 2001 	- 

Shri Rabindra Ch. Dey 

plicant 

-Verus - 

union of India & ors. 

Respondents. 

A. rejoinder to the Original Application 

filed by the applicant being 0.A.No.296/2001. 

 -And - 

in the matter of : 

Order dated 4.3.2002 passed by the 

As sis tant Divisi ona]. Mechanical Engineer, 

M.F.Railway, Badarpur re-issuing the 

allotment of quarter L/49 Type II. 

- And -  

• 	In, the matter of : 

Not allowing to occupying the same by 

the authority. 

The above named applicant 

Most Respectfully Sheweth : 

1. 	That the applicant is highly dissatisfied of 

not getting the alloted Railway quarter No. L/49 typelil 

(elect) though the same already alloted to him by the 

concerned Railway authority for 2nd time and presently ±c 

lying vacant. 

contd..2 
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2. 	That the applicant states that after 

expiry of the eight months stay the said Railway 

quarter was vacated by Sri D.N.Majumdár, xLI 

thereafter the said quarter was kept under lockQ 

and key by the Loco department (Railway). 	ae 

30 	That the applicant snits that he 

already filed application before this Hon'ble 

Tribunal vide O.AJIo. 296/2001 regarding allotment 

of the said quarter and the Hon 'ble Tribunal was 

pleased to stay the allotment of the quarter to others 

employees. 

That the applicant states that he already 

approached the higher Railway authority and informed 

them regarding filing of the case before the Hon'ble 

Tribunal. That after receipt of the notice regarding 

pendency of the application being O.A.No. 296/2001 

the respondent ultimately passed order of allotment 

on 4.3 .2002 with copy to the applicant and Senior 

Section 1igineer (Loco) for necessary action. There 

after the Assistant Mechanical igineer (A.M.E) 

requested the applicant to withdraw the case since 

the quarter has been alloted to him. 

A copy of the order dated 4.3 .2002 is annexed 

herewith. 

That the applic ant states that during the specified 

time for arrangement of taking possession of the quarter, 

the AHE at the instance of the Ex-LI Sri ]D.N.Majumdar, 

only to accamcd ate him in the said quarter where he 

has availed the extended period of 8 months which expired 

C ontd . .3 



in the month of February 2002, passed an illegal 

order keeping the allotment in abeyance. 

That the applicant submits that the author. 

not aOnly acted illegally denying the allotmenN 

of quarter but also opened the same for 

Utilisation as marriage Ceremony party on 9.5.2002 

for some 'ays and after that the said quarter again 

locked by the authority. 

That the applicant states that he is denied the 

possession of the said quarter which has already re-

alloted to him for the second time and the authority 

particularly ÂME acted arbitrarily, illegally by not 

60 P!vIthe same to the applicant. 

S. 	That the applicant submits that the concerned 

*uthority violates the impugned order dated 4.3.2002 

passed by the Assistant Divisional Mechanical.gineer, 

N.F.Railway,Badaxpnr for re-issue of allotment of 

quarter to the applicant, which was denied by the authority. 

That the applicant submits that this application 

may be treated as part of the Original Application. 

That the application is made bonafide and in the 

interest of justice. 

It is, therefore prad that your 

Lordships may be pie ased to admit this 

rejoinder as part of the O.A and pass 

nes8ary order to show cause the respon-

dents as to why the said quarter shall 
çjooeoL t 

not bepossessc.; by the applicant as the 

same has already been alloted to him 

by the authority for the second time. 

.. . .Vrif Ic at Ion 



0.1\ rV 
V E R I FICAT ION 

4 

- I, do hereby verify that the statements made 

in this rejoinder in paragraphs 1, L 	, 	OLj 

to jj'3 	are true to my knowledge, and those made 

in paragraphs 	 to 

are trte to my information derived from the records 

which I believe to be true and the rest are my 

humble suthUsslon before this Hon'ble Tribunal. 

I, sign this verification on this 2C/k day 

of YM-L 2002 

Deponent 


